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come groups has not so far been pos-
sible to be met by D.D.A, alone. In-
crease in the cost of construction,
which is not a policy as such of D.D.A.
is one of the factors inhibitng larger
costruction of houses due to limited re-
sources. Residential plots, however
are allotted to persons belonging to
middle and low income groups only
by draw of lots and at pre-determined
rates which are lower than the auc-
tioned rates, as per Government pcli-
cy.

(¢) The Delhi Rent Control Act is
under review,

(d) The pricing pdlicy of D.DA.
houses and the auctioning policy in
general are under review,
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Chambal Bridge on the Agra-Bombay
Highway

5355. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION be
pleased 0 state:

(a) whether Government are aware
that defective and sub-standard work
at the Chambal Bridge on the Agra-
Bombay Highway was reported as
early as 1959 by a Junior Engineer,
Shri Gurdayal Upadhyaya, supervis-
ing the work to his superior;

(b) whether the same piers 14 to
19 collapsed in 1973 about which the
report was made;

(c) whether Suri Gurdayal was
subjected to various types of harass-
ments and placed under suspension in
July, 1960 and has remained so far
che last 17 years, to cover up the mal-
oractices in the department and large
scale pilferage of cement and other
material; and

(d) whether in view of the serious-
ness of the allegations and the
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enormous loss tinvolved Government
propose to institute an impartial en-
quiry or hand over the case to the
CBI before whom Shri Upadhyaya is
able to substantiate his allegations?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) It is a fact that Junior
Engineer Shri Gurdayal Upadhyaya
had sent a report to his superior
officer in 1958 alleging sub-standard
work by the contractor. This report
had %een thoroughly examined not only
by the Central Public Works Depart-
ment qofficers but also by the Chief
Technical Examiner of the Ministry.
However the allegationgs were not
substantiated and the work was not
found to ve of sub-standard quality.

(b) It is true that the piers which
collapsed were amongst the various
piers which were being constructed
by the contractor who had
been reported against by Shri
Upadhyaya. A High Level Technical
Committee consisting of representa-
tives of the Ministry of Transport,
CPWD, DG, Border Roads, Rail-
ways, Rajasthan P.W.D. and Geological
furvey of India was constituied by the
Ministry of Transport to examine the
cellapse. The defective workman-
ship or the substandard work was not
one of the causes identified by the
Committee for the collapse.

(¢) Shri Upadhyaya had Yeen
charge.sheeted and suspended in 1960,
on several charges but not with a view
to harassing him. Shri Upadhyaya
moved the local court at Agra for a
declaration that the suspension was
llegal and also claimed damages.
Thereafter, he went on moving the
High Court on several occasions and
the lower court has not yet been able
to dispose of the original suit. Disci-
plinary proceedings have bheen kept
suspended following some observations
of the High Court and as the original
t2se has not yet been disposed of, the
Suspension continues.

(d) As the allegations of Shri
Upadhyaya had not been found sub-
Stantiated by the departmental
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superiors as well as by the Chief
Technical Examiner of the Ministry
ard as the High Level Technical
Committee also did not find any fault
with the workmanship but attributed
the collapse to other reasons, Govern-
ment does not propose to institute any
other enquiry, nor does it propose¢ to
hand over the case to the C.B.I.

Allotment of Land in Narela Indus-
trial Areg

5556. SHRI GYANESWAR PRASAD
YADAV: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether 40 acres of land was
allotted to some persons in Narela
Industrial ~Area;

(b) whether no applications from
public were invited for allotment of
these rlots and the same were allot-
ted to some favourite persons with-
out any criteria;

(c) what were the sizes of the
plots and the names of the allottees
alongwith their relationship with
Ministers, political leaders and offi-
cials, if any;

(d) whether there was a difference
of Rs. five lakh per acre in the mar-
ket rate and allotment rate of these
plots thereby putting the exchequer
to the loss of Rs. 2 crores; and

(e) what action Government -pro-
pose to remedy the situation and to-
take action against persons found’
guilty in the whole deal?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) The Delhi State Industrial Cor-
poration Ltd., invited applications by
issuing open advertisement in leading
Newspapers of Delhi for the allotment
of land in Narela in response to which
450 applications have been received
by the Corporation. The work of’





